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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

n.Af.mn. 348 of 1995
- ‘ g ,
Betueen ; | Datad: 26.4.19964¢
BV JSubbaiah i | Applicant
énﬂ

:
!

15 The Chairman, Telscom Coqhissidn, Dapartment of Telscommuni-
cations, No.20, Ashoka rqad, Sanchar Bhawan, Neg'Dslhi.

Union of India reprasented by

T Bnhav@n}-ReGposcgl_Mananer, A.PiTelscom Circle, Dosrsanchar
e R R
The Genaeral Manager, Hydnrabad Tslocem District, Suryalok Com=

plex, Gunfoundry, Hydarahad,
bwe ; Respandents
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Counsel for the Applicant | : Sri. K.S.R.Anjansyulu

: Sri. K.6haskara Rag, Addl. CGSCe

Counsel for the Respondants
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0.A.348/95, Dt. of Decisicn : 26-04-96_.
JUDGEMEN

Oral Crder ( Per Hen'ble Shri R. Rangarajan, Member {(Admn.)

Heard Shri K.S5.R.Anjsneyulu, learned ccunsel fer

the applicant and Shri K.Bhaskar Rae, lesrned ceunsel for

|
the respondents.. '
t

2. This PA is filed praying for a direction to the
respondents tc re~-fix the pay of the applicant herein on
par with his junier Mr.K.Siva Shenkaran Pillsi notienally

%#g,f-, 18-04-1979 and the actual benefit with revised pay
.e.f., 10=02-1989 {;:;) from the date from which the
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applicant is actually working in higher pest in T.E.S5.Greup'®s’

with all consequential benefits.

3. The applicant herein had jeined as Telecom Engineering
Supervisor which was subsequently redesignated as Junior Engineer
in the year 1969, Ie passed the gualifying examirnation for TES
Greup-B in Nevember 1976. te was promoted as Assistant Engineer
Greup 'B' T.E.S. gqepvice 1988 and his basic pay was fixed on the
basis ef his premctien te Group ‘B' garvice, He compares his

ray with that of ene Mr. K.Siva Shankeran Fillzi his reperteg
junior s he passed the qualifying syxamination for premetion te

Group 'B' later than him,

4, It is the cententier of the applicant that Mr, K.Siva

Shankaran P1llai had passed the qualifying examinaticn fer

Group-B gervice in the year 1577 i.e.,, later than his passing ef

the sald examination.Hence in view of the judgement ef the Hon'ble

Supreme Court reperted in 1¢94 SCC (L&S 964 (The Telecommunication
{India) ard Another

Engineering Service Association/ Vs. Unien of India & Cthers),
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he is entitled for fixetien ©f his pay ané allewances en par
with his junioer Mr, K.Siva Shankeran Pillai whe had been prometed
te TES Greup-B service oflier te him ,aking his senierity en the -

basis of his jeining gervice instegd ef taking the senierity on.thé
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basis ef passing the qualifying examinatien. .

- The applicant relies en the judgement of this Tribural
in OA. 1224/94 which was peCided en y=-—a.. -..

L.

a8 party te that judgement. The iearned@ ceunsel for the applicant

i sl the case of the applicant is squarely cevered
by the judgement and hence he is also entitied iwe. <.

as given in that judgement.

6. The judgement of this Tribunal referreg te above.is
else a czee wherein the premetien te the TES Greup-B was given
on the basis of the service genierity and net cn the bzsis ef
passing qualifying the examinaticn. Mr. K.S5iva Shankaran Pillai
though joined the service in the:year 1961 passed the qualiinng
examinatien enly in Nevember 1677 later than the applicant. Henc
the applicant herein centends that he :is entitled for the same
relief as given in CA.Ne. 1224/94 ss Shri K.Siva Shankeran Pills

wae promoted earlier te him te Greup 'B' gervice errenecusly on

basis of his service senierity and nct en the basis ef the senio——

besed on the date of rassing the qualifying éxamination.

,

7. In OA.Ne. 1224/94 the pay of the applicant therein

was oSuvrr- - - h .
, ¢ =~Ff anather co-empleyee Wwhe was

premoted ezrlier te Greupr 'B' gervice on the basis of jeiniuy --

sarvice sarlier but net on the'bagis of aste of passing the

qualifying examinaticn.
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8. In the result, the follcwing directien is. given:-

If any junier whe has been premoted as A#sistant
Engineer egrlier te the dates gf premoticn ef the apélicant he
|

as Asst. Engineer, passed the qualifying examinaticn 'later to
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dates en which the applicant pescsed the qualifying examinatien,
then the gpplicant has te be given notiernal prometien frem the
date on which such junier was premeted azs Assistant Engineer
and the pay of the applicant in the pest ef Assistant Engineer

T 2z

eAd an tha rasnective dete of neotional premetien. o

e. The menetary benefit on that basis has to be given
rrem the regpective dates en which the applicant assumed the

rvremetienal pest of Assistan: Engineer,
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(R. Rangarajan)
Member {Admn . )
Dated : The 26th_April 1996. A
Tbictated in Cpen Ccurt) . ylj;
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

M

THE HON'BLE SHRI R.RANGARAJAN & MEA)

areon___ 26/9/01
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